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       CORRIGENDUM 

 While deciding the above group cases of the assessee and the appeal of the 

Revenue today, the appeal of the assessee in ITA No.157/Del/2021 for AY 2017-

18 did not inadvertently find mention in the cause title of the order although  this 

appeal was heard and issue raised is same were decided along with the above 

appeals.  The decision rendered in the above appeals was applicable pari materia 

to this appeal also.  Therefore, this corrigendum is being issued to amend the title 

of the order and to include ITA No.157/Del/2021 also.  The amended title would 

now read as follows:- 
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